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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA 3249/2001

New Delhi, this the 15th day of January, 2003

'h

HonN:)le Shrl Justice V,,3.. Aggarwal, Chalniian
Ron'hie Shrl V.. SrlKantan, MeiTther(A)

K,.M.. Sastry a 16 others
as per details given In Meiiio of
parties to the OA AppIIcants

(Shrl Auhay N..Das, Advocate)

versus

AdcJ :i. 11 on a I Sec; r e ta r y (SR )
Cab I n e t Sec; r e t a r I a t

BIKaner House, New Delhi and
12 others as per details given In
Memo of parties to the OA Respondents

(Shi-1 A.. i< „ B ha rdwa j , Advoc.:ate)

ORDER(oral)
Slii' I Justlc:e VS.. Aggarvdal

Learned counsel tor applicants states that Keeping In

view the amendment to Article of 16(4A) of the Indian

Constitution and subsequent litigation pending In the

Supreme Court, applicants may be permitted to withdraw

tfie present application with permission to Tile fresh OA,

IT need arises. In accor-danc^ with law.. There Is no

objection on the other side,. Order Is made ac;c;orrJIngIy„

2., OA dismissed as withdrawn,. After the decision oivthe

35th Constitutional Amendment pending In the Supreme

Court, applicants may Tile fresh OA, IT so advised, along

with a copy of the decision,.

(V .. Sr I Kari tari)
Meidbe i' (A)

(V„S„Aggarwal)
Chairman
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